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central '^""NISTRATW tribunal
PRINCIPAL BENCH

R.A. No.37 of 1997

0.A. No. 272 of 1996

New Delhi, dated the 17th February, 1997
HON'BLE'MR. S.R. ADIGE. M(A)
HON'BLE dr. a. vedavalli, M(

S/oNrte''shrI Mahender Singh,

Oe?e'n'ce El'rcfronics Applications Lab..
Raipur^Road, APPLICANT
Dehra Dun-2480ul.

VERSUS

1. Union of India through
the Secretary,
Dept. of Defence Research & Dev.,
Ministry of Defence,
South Block,
New Delhi.

2. The Director General,
Research & Dev.,
R&D Organisation,
Ministry of Defence,
'B' Wing, Sena Bhawan,
New Delhi.

3. rfanlrErecironlca Applications Lab..
Dehra Dun.

A  The Director,
^  Institute of Technology Mgnt.,

Landour Cantt., .
Mussoorie-248179 (U.P.)- =

5, Shri R.C. loshii

-  o"fonco^ElfctronIcs laboratory.
Dehradun. ••*

-  ORDER (BY CIRCULATION)

by HON'BLE nr. S.R. ADIGE, HENBER (A)

Perused the R.A.

2. Under Section 22(3)(f) A-I-^
of the Tribunal can he

reviewed
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errnff"" mistake orerror apparent on the face n-F
record; race of the

(ii) any discovery of
important matter or
Which afff^r- 4-1, evidence
diUoenle . ®^®rcise ct due
knowledge' or^ 00*^1
produced by him at
the order was passed; Ld^""®

(iii) for any other suffici(=n+-
meaning analogous reason.

None of the grounds taken in the R.a,
bring it within the scope and a.bit of Order
47 Rule 1 c P c^•P-C. as noted above.

The review applicanf hocpp leant has contended
that the sa.e relief „as granted to Shri
''•C.doshi and hence he cannot be denied the
-me, but the Respondents in para 2 of their
teply to the O.A. have frankly admitted that
an Illegality was committed in Joshi's case
and have correctly poi„red out that one
Illegality cannot justify another.

The R.a. Is rejected.

(dr. a. VEDAVALLI)
Member (j) (S.R. ADIQ^)'"/<^K/ Member (a)


